27 Re. need for a B, G. line
between

[Shri R. Ramakrishnan]

which will be used for crime detection, road
traffic control, etc. Sir, as you know, the
Tamil Nadu police has had a very im-
pressive record regarding enforcement of
law and order and crime detection und,
even jn the past it has been commered
upop favourably by even Scotland Yard.
Our honourable Chief Minister, Dr. MGR,
who is always looking after the toiling

masses and their wcifare, wants to mahe
special efforts to see that the crime rate in
Tamil Nadu is kept down and the zood
record of the Tamil Nadu police in the
past is kept up. With this in view, the
Tamil Nadu Government has recently de*
cided to go in for this specialised wircraft
which ig capable of low flying and which
is equipped with special radar and other
equipment including gun and other patrol-
ing equipmant. It csn fiy at altitudes of
less than 1,000 feet and it can take off
fiom and land on strips of 100 to 150 feet.
It can also fly in all weathear conditions. Sir,
each aircraft is reported to cost something
between Rs. 2.5 lakhs and ten lakhs. We
would request the Government of India
to give permission for the same including
the releasc of the necessary foreigy ex-
change for this purpose. Sir, this will be
uscé not only for crime detection  but
also—because in our vast metropolitan
cities the problem of traffic is assuming all
importance—thjy  will be used for road
tratfic surveillance from the air. Also. dur-
ing floods and other such patura] calamities
it cay be used for survey and dropping of
food packets. A similar type of Chetak
helicopter if gone in for—I am incidental-
ly making this point—will cost one crore
of rupees. But this type of aircraft, four
or five together, would cost oniy 30 to

40 lakhs of rupees, Therefore, I would
request the Government of India to give
early sanction for the same, Before con-
cluding, T would also like to mention that
this has been used
Angeles in 1966. It was called Operation

Skynight and this had made that a tre-

successfully in  Los

merdoug success. Iy these days of advanced
modern technology, Tamil Nadu wants to

be a pioneer in this. Thank you.
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REFERENCE TO THE NEED FOR A
BROAD GAUGE LINE BETWEEN
DARBHANGA AND SAMASTIPUR
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29 Re: Plight of Freedom-
Fighters due to
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REFERENCE TO THE PLIGHT OF
FREEDOM-FIGHTERS DUE TO
PROBLEMS IN GETTING PENSION
FROM GOVERNMENT

SHRT M. KADHARSHA (Tamil
Nadu): Mr. Depuy Chairman, Sir 1
wouly like 10 draw the attention of the
House, and through you_ Sir, of the hon,
Home: Minister to the miserable pligh: of
freedom fighterg in getting pension from
the Government of India. Hundreds
and thousands of applications are pend-
ing with the Government, and the Home
Ministry has not cared to «ispose them
of carnestly. Some of the pe.itions are
pending for tUne lasy two or three Years.
The rules and procedure are very rigid,
with the result that many of them
could not fulfil the formalities, Sir,
the State Governments have their own
rules, and the Government of India is
following its own norms and procedures
in giving pension 1o them. Th, living
condition of many of the freedom figh-
ters is So miserable. Recently we saw
a repory in the press of a freedom figh-
ter begging in streets to eke out his living.
If this is the condition of the freedom
fighters, the very existence of our inde-
pendence and democracy will be jeopar-
dised. So I request that the Government
should simplify the rules. For instance,
the Government is Jemanding that the
application should be endorsed by a co-
prisoner. But most of them are dead
now. For instance, in Tamil Nadu, there
are only two persons who are eligible
to give the. endorsemen’ certificate,
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Problemg in getting 30
pension from Gouvt.

Secondly, the Government is demanding
that_ Fhe imprisonment certificates from
the jail authorities should be produced.

Unfortunately, many of the State Govern.
meats do not maintain such long records.
of 40-50 years, and 50 the freedom
fighters are denied the right to get their
pension.

MR. DEPUTY CHAIRMAN; Co-pri-
soners, ex-MPs and MLAs can give the
certificate. He mus; be a co-prisoner.

(Interruptions),

SHRI AMARPROSAD CHAKRA-
BORTY (Wes: Bengal): Sir, 90,000 appli-

cations are pending ip my S:ate.

MR, DEPUTY CHAIRMAN. Let him
'nave his say.

SHRI AMARPROSAD
BORTY: I suppory him

L

CHAKRA-

SHRI M. KADHARSHA: For some
persons the State Government j5 giving
pension. But the same persons are re-
jected by the Central Government. I do
not know the reason for that. A freedom
fighter is a freedom fighter. If he is
recognised by the Sta'e Government, he
should also be recognised by tae Union
Government. So I wish thay the rules
be simplified, and the Governmen; should
b liberal and generous in giving pension
fighters. If

sit in the ivory :ower, it is

to the freedom today we
because of
the sweat and toil and blood they have

shed.

SHRI AMARPROSAD CHAKRA-
BORTY: I support my friend. You are

also a freedom fighter.

MR, DEPUTY CHAIRMAN: I know,
They are very liberal.



